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Joint Committee Report in pursuant to order dated 25.04.2024
passed by Hon'ble NGT in the matter of Original Application No.
472/2024, Sampurna Nand versus M/s MO Shah & Ors. and order
dated 12.03.2024 passed by Hon'ble NGT in the matter of Original
Application No. 521/2022, Sampurna Nand Vs. State of U.P.

1. Hon'ble NGT vide its Order dated 12.03.2024 in the matter of Original
Application No. 521/2022, Sampurna Nand Vs. State of U.P., instructed the

following:-

“21..All the Project Proponents of mining leases are directed to file their compliance
reports in response to the reports of the Joint Committee, UPPCB and District
Magistrate, Mirzapur with details of action taken/contemplated for the compliance of
consent conditions as applicable to them within one month by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF and sent copy thereof to the Member Secretary, UPPCB. In view of
complexity of the Iissues involved regarding compliance of environmental
clearance/consent conditions imposed on the lease hoiders, we consider it appropriate
to constitute a committee comprising of Member Secretary, UPPCB as Chairperson,
representative of SEIAA, Lucknow and representative of Principal Secretary, Irrigation
and Water Resources Department, Government of Uttar Pradesh as Members for
examining/assessment/ verification of fhe compliance reports filed by the Project
Proponents of the mining leases regarding compliance with the environmental clearance
and consent conditions ihposed by SEIAA and UPPCB. The Director Mining and Geology,
Uttar Pradesh shall take remedial action for cancellation/modification of the leases
which are found close to Jargo Dam and UPPCB shall take action regarding ordering of
closure/revocation éf closure in view of non-compliiance/compliance with the EC and
consent conditions. The SEIAA will be the nodal agency for coordination and compliance
in this regard.

22. List for further consideration on 25.04.2024..."
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2. For Accordingly, the following members have been nominated by the
’ A

concerned departments for the said committee:-

a. Shri Sanjeev Kumar Singh, Member Secretary, UPPCB, Lucknow.

b. Dr. Ratan kar, Member SEAC-1, SEIAA UP, Lucknow.
¢. Shri Siddharth Kumar Singh, Chief Engineer (Son), Irrigation and Water
Resource Department, Varanasi.

3. The mining lease holder namely M/s Shri Mohd Shah (Building Stone),
Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur has submitted his
representation against ciosure order dated 19.02.2024 issued by UPPCB.

4. The Committee members discussed and decided a date for carrying out field
visit. intimation letter has issued to all concerning departments vide letter
dated 30.04.2024 (Annexure-1). The joint committee conducted the site visit
on dated-04.05.2024 of the concemed Mining Lease for verifying compliance
statué of the representation. .

5. On the basis of facts found during field visit as well as available records, the
detailed inspection report of the said mining lease is as follows:-

a) The mining lease is located at Arazi. No.732, Village- Bhagautidei, Tehsil-
Chunar, District- Mirzapur and sanctioned lease area of the mining lease is

1.01 Hectare as per environment clearance dated 9.07.2016.
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b) The proponent has obtained environment clearance from District Level
Environment Impact Assessment Authority (DEIAA) vide Ref. no.

17/Parya/DEAC/Sand Stone/MZP/2016 dated-19.07.2016 (Annxeure-2).

¢) In compliance of Office Memorandum issued by MoEF&CC vide letter dated
28.04.2023, EC grantgd by DEIAA for above mining lease has to be
reappraised by SEIAA or fresh EC has to be obtained by project proponent
from SEIAA. Project proponent has not obtained the EC from SEIAA.

d) The project proponent informed that compliance report of the conditions
imposed in EC granted by DEIAA was submitted 06 monthly basis. The copies
are submitted along with representation by lease holder.

e) The Pillar's coordinate of mining lease showing environment clearance are

follows:- o ":%\— A M4l
Pillars Latitude (N) Longitude (E) %@S‘ ¢ |
A 25°03'17.87"°N 82°59'42.44°E
B 25°03'18.36"N 82°59'43.12"E

f) The proponent has obtained CTO from the U.P. Pollution Control Board vide

ref. no. 185408/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023

——

dated-05.06.2023 (Annxeure-3). As per CT O, the production / mining

capacity of Building Stone (Sand Stone) is 20000 cubic meters per year by
open cast and semi mechanised method. This CTO is valid up to 31.12.2027.

g) On the day of visit, no mining work was being found in the lease area.

Hodss, .. > A




119
96 D

@)

h) The proponent has erected some pillars without showing coordinates around
lease area for demarcation.
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i) The proponent has established fencing around the whole periphery of the
lease area.

j) The proponent has not developed wind break in form of adequate tiers of

plantation around the lease area. However, the representative of proponent

~—

informed that all efforts for developing plantation around periphery of lease

area failed due to rocky terrain. Some plantation have been found near
/______—__/—,‘__-____\

mining lease area as per detail provided in representation.

k) On the day of visit, it was observed that there was no dust suppression
4______._———4

mechanism to control the emission generated from vehicular movement at

the site. However, the representative informed that sprinklers mounted water

P —

tanker was used during operation of mining activity. At present it is not hired

due to non-operation of mines.
[) No Sign of deep-hole drilling & blasting was observed during the inspection.
m) The mining lease is located beyond from buffer zone of Jargo-Dam.

n) Approach roads were found in inappropriate condition. They were dusty.

e

0) Proponent of the said mining lease has submitted compliance status of CSR/

e .

CER activities, which could not be verified during site visit. However, the lease
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holder informed through their representation that the lease holder had
/_"'__'——_'8_‘_;-'———'—"""“---—--.___-...-.______________
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